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No. 458Nidhayee And ~ansadjra Karya12002 
~ a f e d  ~ e h k d u n ;  D&mhr21.2002 

In pursuance of the provisions of clause (3) d Article 348 of the Constitution of India, 
the Governor is pleased to order the publication of the following English translation of the 
Uttaranchal Panchayat (Amendment) Act, 2002 (Uttaranchal Act Sankhya 15 of 2002). 

As passed by the Uttaranchal Lcgidative Assembly and assented by the Governor on December 
21,2002. 

A 

THE ~ . C H A L  PANCHAYAT (AMENDMENT) ACT, 2002 

(Be it enacted in the Fiyl-third year of the Republic of India) 

To amend the Uttar Pradesh Panchayati Raj Act, 1947 and Uttar Pradesh 
Kshetm Panchayat & Zila Panchayat Act, 1961 its applicaton to Gram Panchay~t, 
Kshetra Panchayat & Zila Panchayat respectively. 

I 

. . AN 
A C T '  

CHAPTER-? 

Sh@rl tiu8, 
e x l p l c n  and 

1. (1) This Act may be called the Uttaranchal Panchayat (Amendment) Act, 2002. 

Cnmmencement (2) It shall be applicable to the whole Stale of Uttaranchal. 
(3) It shall be deemed to be enacted October 28,2002. 



2. Afler the section 12,8, B 20 respectively of Uttar Pradesh Panchayat Raj Act, 
' 1947 Uttar Pradesh Kshetra Panchayat and Zlla Panchayat Act, 7961 (as Adapted 

and Modified in its application to Uttamnchal State) sub-section (3-A) shall be w. 

deemed to be amended as follows, namely: 

( 3 4  Notwithstanding anytiling contained in any other provisions of !his Act, 
where due to unavoidable circumstances or In public interest, it is not 
practicable to hold an eleclion to constitute a Gram Panchayat, Kshetra 
Panchayat Zila Pancbayat before the expiry of its duration and extended 
term of six months Ute State Government or an officeraufhorized by it in 
this behalf may, by order, appoint an administrator who shall hold office 
for such period not exceeding six months as may be specitied in the 
said Order and all powers, functions and duties of Gram Panchayat, 
Kshetra Panchayat & Zita Pancha y t  respectively i t s  Pradhan, Pramukh 
8 Adhyaksh and Committees shall vest in and be excercised, performed 
and discharged by such Administrator. 

3. Tho Uttaranchal Panchayat (Amendment) Ordinance, 2002 (Ordinance no. 6 of 
2002) is hereby repeated. 

By Order, 

[U. C. DHYAN1) 
Addl. Secy. 
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